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Compounding Application No 0 l /62 I A'/CLB/M B/201 6

9. This Compounding Application No 0l/621-AICLBA'[B/2016 is'

theretbre, disposed of on the terms directed above with a rider that the

payment of the fine imposed be made \Yithin I 5 days on receipt of this order'

Needless to mention, the offence shall stand comPounded subject to the

rcmittance of the fine imposed. A compliance report' therefore' shall be

placed on record. Only thereafter the Ld. RoC shall take the consequential

action. The RoC shall also release the Correct DIN to the Applicant by

cancelling the defective DlN.

10. OrderedaccordinglY.

M. K. S}TR{WAT
N'lemlrer (Judicinl)

Datcd: 04'h July,20l7
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